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(b) No date for the visit has so tar 
been fixed. 

.JolDt Ventures Proposed Consequent 
to Protocol Signed between India and 

G.D.B. 

2642. DR. H. P. SHARMA: Will the 
.Minister of EXTERNAL AFFAIRS be 
pleased to state item ·wise volume of 
trade expected to be transacted bet-
ween India and German Democratic 
Republic durin, the ensuing year and 
the broad outlines of joint ventures 
proposed to be set up in either cou:'ltry 
as a result of Protocol signed on 17th 
October, 19731 

THE MINISTER m' STATE IN THE 
MImSTRY OF EXTERNAL AFFAIRS 
<SHRI SURENDRA PAL SINGH): 
The volume ot trade expected to be 
transacted between India al\d the 
German Democratic Republic as en-
visaged In the Trade Plnn for the year 
1974 Is Rs. 824 million; imports at 
Rs. 423 million and exports at Rs. 401 
.million. 

In the Protocol signed On October 17. 
1973 between the Minister of Planning 
and the Chairman of the State Plan-
ning Commission of the '\lDR, areas of 
mutual cooperation were identified but 
no specific joint venture was decided 
·upon. 

Rehahilitation of Repatriates from 
Foreign Countries in Anda.man and 

Nlcobar Islands 

2643. SHRI S. A. MURUGANAN-
THAM: 

SHRI A. K. M. ISHAQUE: 

Will the Minister of SUPPLY AND 
REHABILITATION be pleased to 
state: 

(a) whether there is &ny ,ch~me 

llnder cOl'lslderation far resettHng the 
enlgrants from former East Pakistan, 
'Sri-Lanka and other counh'ie.s in 
Andaman and Nlcoh3r Islands; 

(b) If so the salient features there-
of; and 

(c) what are the other s('hemes for 
the rehabilitation of the emigrants? 

THE DEPUTY MINISTER IN THE 
MINIsrRY OF SUPPLY AND REHA' 
BILITAfl'ION (SHRI G. VE.'NKAT-
SWMY): (a) It is tentatively proposed 
to resettle about 2,200 (2000 in agri-
culture and 200 in small trade etc.) 
migrant families from former East 
Pakistan, about 2,000 (in agricultilre) 
families of repatriates from Sri Lanka 
in Little Andamun I~land and about 
750 families of repatriates from Sri 
Lanka in a rubber plantation in Kat-
chal Island during the Fifth Five Year 
Plan period subject to outlays for re-
habilitation schemes in the Fifth Five 
Year Plan period being finally accept-
ed. 

(b) A statement is attached. 

(c) Some Burma repatriates are re-
ported to have lone on toeir cwn to 
Andaman and Nicobar Islands. They 
are also considered for grant of busi-
ness loans under the ((pneral scheme as 
applicable to Burma repatriates. 

STATEMENT 

(i) Families to be resettled in a"ri-
culture.-The families to be resettled In 
agriculture are to be given 5 acres [,f 
reclaimed land for cultivation, 1/3 
acre of homestead land maintcnar:ce 
during the Initial stages, financial as-
sistance tor housing, plough animals. 
agricultural tools and implcmc!1t-, 
seeds fertllisers and pesticides, paddy 
bundlng and soil conservation mea-
sures, house hold eqlupment, utenc1ls 

etc. according to the prescribed scales. 

(i1) Families to be resettled in small 
trade/business.-FamUies to be reset-

tled in small trade/business are to be 
given business-cum-homestead land 
2/3 acres and housing and small 
trade loans according to the prescrib-
ed scales. 
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(iii) Families to be resettled in rub-
ber ptantation.-The families to be re-
settled in rubber plantation in Katchal 
will be provided employment and 
housing' in the p13ntation besides iump 
sum grant before departure from the 
mainland for purch~se of house hold 
equipment etc. and cosh doles for a 
period of 3 months after arrival ac-
cording to the prescribed scales. 

(b) to (d) InfOrmation is being: 
collected. 

Coveral!e of IDdlln Jute Mills Associa-
tion and Indian Tea Association, 

Calcutta !1nder EPF Art 

Memorandum by All India Indian 
OXygen IlDd Acetylene Employees 

Federation 

2644. SHRI D. K. PANDA: 

SHRI INDRA .. 'I':' 'l;UPTA: 

Will the Minist~r of LABOUR be 
pleased to state: 

(a) whether th<? Ministry received 
a memorandum dilte.! the 17th August, 
1973 from the All-India Indi.n Oxy-
gen and Acetylene Employees' Federa-
tion requesing the Ministry to inter-
vene and resolve the dispute relating 
to the Charter of Demands submittEd 
by the Federation to Indian Oxygen 
Limited· , 

(b) whether i}overnment are aware 
that the employees of India Oxygen 
Limited at its various Branches in 
Kanpur, Calcutta Asamol, Khardah 
and other places ar<? conducting relay' 
hunger strike for rcdressal of their 
charter of demands: 

(c) whether G'lvernment are uwme 
that there is a continue:l. unrest 
amongst employees of Indian Oxygen 
Limited all over the country and they 
are threatening an-all-out strik~; and 

(d) if so the steps taken for re-
dressal of the grievances? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a). Presumably 
reference i. to the Federation's com-
munication dated August 17, 197::: ad-
dressed to the Union Labour Minister. 

2645. SHRI D. K. PANDA: Will the 
Minister of LABOUR be pleased t~ 
state: 

(a) whether the Indian Engineer-
ing Association Calcutta is covered' 
under the provisions of the Employe-
es' Provident Funds and Family Pen-
sion Fund Act H52 and the EPF 
scheme framed there under with cffe.ct 
from December, 1971; and 

(b) if ,so, the steps taken to covel' 
similnrly the Indian Jute Mills As-
sociation, Calcutta and the Indian Tea 
ASSOCiation, Calcu ita under the pro-
visions of the said Act and scheme? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SBRI BAL 
GOVIND VERMA): (a) and (b). The 
Provident Fund Authorities have in-
timated that the information is being 
collected. It will be laid on the' 
Table of the Sabha in due course. 

Employees Rendered Surplus due tD' 
Amendment of EPF Act 

2646. SHRI DINElN BHATTACHAR-
YYA: Will the Minister of LABOUR 
be pleased to state: 

(a) whether as a result of the lat-
est amendment In the Employees Pro-
vident Funds Act a substantial num-
ber of employees of several St .. te-
'Governments have beC'ome surplus; 

(b) whether the West Benlal Lab-
our Minister made any represelltatio~ 
in the matter; and 




